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ftotlftc&tton No, S. O. *52 (E) in 
Gazette of India dated the 15th July, 
1975, under sub-section (2) of sec­
tion 12 of the Companies (Tempor­
ary Restriction on Dividends) Act, 
1074. [Placed in Library. See No. 
LT-9843/75].

R eview and A nnual Report of Indian 
Petrochemicals Corporation L td., 
NoTrrrcATioNs under Essential Co m ­
modities A ct and Resolution con.  
taining Govt, decisions on Oil  Prices, 

Committee's Recommendations

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI 
J B. PATNAIK): On behalf of Shri
C. P. Majhi, I beg to lay on the 
Table: —

(1) A copy of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 
619 A of the Companies Act, 
1956:—

(1) Review by the Government 
on the working of the Indian 
Petrochemicals Corporation Limi­
ted, for the year 1973-74.

(ii) Annual Report of the Indian 
Petrochemicals Corporation Limi­
ted, for the year 1973-74 along 
with the Audited Accounts and 
the comments orf the Comptroller 
and Auditor General thereon.

[placed in Library. See No. LT- 
9844/751.

(2) A copy each of the following 
Notification (Hindi and English 
versions) under sub-section (6) of 
section 3 of the Essentia] Commodi­
ties Act, 1955:—

(i) The Kerosene (Fixation of 
Ceiling Prices) Amendment 
Order, 3975, published in Notifi­
cation No. G. S. R. 404 (£) in

‘ Gazette of India dated the 14th 
July, 1975.

(ii) The Light Diesel Oil (Fixa­
tion of Ceiling Prices) Amend­
ment Order, 1975, published in

Notification No. G. S. R. 405 (E) 
In Gazette of India dated the 14th 
July, 1975.

(iii) The Furnace Oil (Fixation 
of Ceiling Prices and Distribu­
tion) Thrid Amendment Order, 
1975, published in Notification No. 
G. S. R. 406 (E) in Gazette of 
India dated the 14th July, 1975.
(3) A copy of Government Re­

solution (Hindi and English ver­
sions) No. PPD|OPClIR175 dated 
the 14th July, 1975 containing de­
cisions of the Government on the 
recommendations of the Oil Prices 
Committee. [Placed in Library. 
See No. LT-9845/75].

A nnual A ssessment Report re. use 
of Hindi for Official purposes of 

the union for 1972-73
THE DEPUTY MINISTER IN THE 

MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): I beg to lay 
on the Table a copy of the Annual 
Assessment Report (Hindi and English 
versions) on the programme for 
accelerating the spread and develop­
ment of Hindi and its progressive use 
for various official purposes of the 
Union for the year 1972-73. [Placed
in Library. See No. LT-9846/75].
Notifications under Indian Telegraph 

A ct.

THE MINISTER OF COMMUNI­
CATIONS (DR. SHANKER DAYAL 
SHARMA): I beg to lay on the Table 
a copy of the following notifications 
(Hindi and English versions) under 
sub-section (5) of section 7 of the 
Indian Telegraph Act, 1885:—

(i) S. O. 263 (E) published in 
Gazette of India dated the 17th 
June, 1975 extending certain rules 
to the State of Sikkim.

(ii) S. O. 264 (E) published in 
Gazette of India dated the 17th 
June, 1975 extending the Commer­
cial Broadcast Receiver Licensing 
(Dealers) Rules, 1965 to the State 

of Sikkim.
[Placed in Library. See No. LT-

9847/75].


